
Sessions Case No.49(N.L.)/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

28/02/2022

Learned A.P.P. is present today.

Learned legal aid counsel on behalf of the

accused is also present.

Today  the  matter  was  fixed  for

production/PW evidence. 

Accused Sri Nitu Gogoi is produced from jail

hajot through VC. He is seen and be remanded back

to jail hajot till next date fixed.

Upon perusal  of  the record,  it  is  revealed

that although the summons to the witnesses namely,

Sri Suren Gogoi, Sri Mohan Gogoi, Sri Minai Gogoi and

Sri Horen Phukan are served, but none has appeared

today to adduce evidence. From the service report, it

is revealed that the informant Sri Suren Gogoi as well

as  Mohan  Gogoi  are  not  staying  in  their  local

residence, but they have gone to Hyderabad for their

livelihood. However, as far as the other 2 witnesses

i.e.  Sri  Minai  Gogoi  and  Sri  Horen  Phukan  are

concerned,  although they are  not  found present  in

their residence, but the notice was duly served as per

law. As none of the witnesses are present before this

Court  today,  this  Court  deems  it  appropriate  that

B.W.A. of Rs.1,000/- (rupees one thousand) only each

may be issued against the said witnesses namely, Sri

Suren Gogoi, Sri Mohan Gogoi, Sri Minai Gogoi and Sri

Horen Phukan .

Fix 11/03/2022 for production/PW evidence.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

28/02/2022

Later on,

Learned A.P.P. is present today.

Contd...



Sessions Case No.49(N.L.)/2021.
28/02/2022
 (Contd...)

Learned legal aid counsel on behalf of the

accused Sri  Nitu Gogoi  has  filed a  petition  bearing

No.186/22  for  granting  the  benefit  of  bail  under

Section 439 of Cr.P.C. to the accused person who is

languishing in jail custody since 09/01/2021.

The  instant  case  is  arisen  from  the  F.I.R.

filed  by  one  Sri  Suren  Gogoi   against  the  present

accused, who on 07/01/2021, at about 10:30 PM, had

assaulted  his  mother  Kunja  Gogoi  who  later  on

succumbed to her injuries. 

Considering the matter in entirety and also

appreciating  the  fact  that  the  instant  matter  is  of

grievous  nature,  this  Court  is  of  the  view that  the

benefit  of  bail  may  not  be  granted  to  the  present

accused and accordingly, the bail is hereby rejected.

Disposed of.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


